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, T R I B U N A L
JABALPUR BENCH, JABALPUR

Caravs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001

A  If, r' £Dated . rs . . . ...........> '

Registration N o .. (? .  L ; j / . . / .  C'7"7
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............................ ..

'
VERSUS

Applicant (s)

...............................’ ' RcsP°ndent (s)

A copy of the ORDER dated.. V.. . .  £ .  ‘
Tribunal in the above mentioned case is forwarded herewith ..........passed by the Hon'ble

for necessary action.
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A p p l i c a n t  by *Jhri V .  T r i p a t h i  o n  behalf 

o f  S h r i  S .  P a u l  „

R e s p o n d e n t s  b y  s h r i  S . A .  D h a r m a d h i k a r i .

B y  o r d e r  d a t e d  2 0 t h  M ay , 2 0 0 5  i n  OA 

H o . 9 6 0 / 2 0 0 4  t h e  r e s p o n d e n t s  w e r e  d i r e c t e d  istrar(J) 

t o  c o n s i d e r  t h e  c l a i m  o f  t h e  a p p l i c a n t  i f  

h e  i s  o t h e r w i s e  s i m i l a r l y  p l a c e d  a s  a p p l i ­

c a n t s  o f  OAs N o s .  9 0 4 ,  4 0 ,  4 4 8  a n d  3 0 4  o f

2 0 0  2 f o r  g r a n t  o f  h i g h e r  p a y  s c a l e  fr o m  the

d u e  d a t e ,  s u b j e c t  t o  t h e  o u t c o m e  o f  t h e  

WP N o .  4 6 0 1 / 2 0 0 4  p e n d i n g  b e f o r e  t h e  H O n 'b le  

H ig h  C o u r t .  T h e  p r e s e n t  a p p l i c a t i o n  i s  

f i l e d  c o m p l a i n i n g  t h a t  t h e  r e s p o n d e n t s  h a v e  

w i l f u l l y  a n d  d e l i b e r a t e l y  d i s o b e y e d  t h e  

order o f  the Tribunal and they should be 

p u n i s h e d  i n  t M s  c o n t e m p t  p e t i t i o n .

Today tho learned  counsel for  the

respondents has stated  that a s  p e r  I l l s
C o n t d ............



>n w as f i l e d
c h a l l e n g i n g  t h i s  o r d e r  o f  t h e  T r i l_____

t h e  sa m e  i s  p e n d i n g .  He f u r t h e r  s u b m i t t e d  

t h a t  a s  p e r  d i r e c t i o n s  o f  t h e  H o n ' b l e  H ig h  

C o u r t  t h e  r e s p o n d e n t s  h a v e  a l r e a d y  p a i d  a 

sura o f  R s .  9 3 , 1 1 1 / -  t o  t h e  a p p l i c a n t  

w h i c h  i s  t h e  f u l l  a n d  f i n a l  s a t i s f a c t i o n  

o f  t h e  c l a i m  o f  t h e  a p p l i c a n t  a s  a c o n s e ­

q u e n c e  o f  t h e  o r d e r  o f  t h e  T r i b u n a l . He 

h a s  a l s o  sh o w n  t h e  r e c e i p t  i s s u e d  b y  t h e  

a p p l i c a n t ®  T h e  l e a r n e d  c o u n s e l  f o r  t h e  
'

a p p l i c a n t  h a s  s t a t e d  t h a t  i n  v i e w  o f  t h e
■

s t a t e m e n t  m a d e  a t  t h e  b a r ,  t h e  p r e s e n t  CCP 

i s  n o t  p r e s s e d  a n d  c a n  b e  d i s p o s e d  o f  a s  n o t  

p r e s s e d  b u t  l i b e r t y  b e  g r a n t e d  t o  th e  

a p p l i c a n t  t o  a p p r o a c h  t h e  t h i s  T r i b u n a l  

a f r e s h  i n  a c c o r d a n c e  w i t h  l a w ,  i f  t h e  f u l l  

c l a i m  o f  t h e  . . a p p l i c a n t  h a s  n o t  b e e n  r e c e i v e d  

b y  t h e  a p p l i c a n t  j.n  a c c o r d a n c e  w i t h  t h e  

o r d e r  o f  t h i s ‘‘T r i b u n a l  d a t e d  2 0 t h  M ay, 2 0 0 5 *

.  c<t P s i I Y

( M . A .  Khan) 
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